Monday, February 27, 1978
Phalguna 8, 1899 (Saka)

LOK SABHA
DEBATES

(SIXTH SERIES)

Vol. X

[February 20 to March 3, 1978/Phalguna 1 to 12, 1899 (Saka)]

Fourth Session, 1978/1899 (Saka)

(Vol. X contains Nos. 1—10)

LOK SABHA SECRETARIAT
NEW DELHI



CONTENTS
(Sixth Series, Volume X, Fourth Session, 1978)

No. 6, Monday, February 27, 1978/Phalguna 8, 1899 (Saka)

Oral Answers to Questions :
*Starred Questions Nos. 81, 83, 86, 87,\89, 91, 92 and 97.
Written Answers to Questions :

Starred Questions Nos. 82, 84, 85, 88,90,93t0 96 and 98 to

COLUMNS

1—32

100 32—43
Unstarred Questions Nos. 751 to 754, 756 to 762, 764 to 781,
783 to 786, 788 to 797,799
to 859, 861 to 870, 872 to 934
and 936 to 950 44—254
Papers Laid on the Table. 255—60
Calling Attention to Matter of Urgent Public Importance—
Reported presence of U.S. Naval Force in Indian Ocean as a
consequence of the explosive situation in the Horn of Africa 260—81
Dr. Baldev Prakash . . . . . 260, 267—69
) L 7, 269—71
Shri Atal Bihari Vajpaye RARY¥74-75, 280-81
1 Lib
. PARR. A=t 5)
Shri Saugata Roy 1° gﬁﬁ).‘(.;..,.. 270-71
o [SY LR
Prof. P. G. Mavalanka AD ' 6_' AR 271—74
atb )
Shri L. L. Kapoor 276—78
Dr. Murli Manohar Joshi 278—81
Ruling on pointof Order re. the President’s Address—Laid on the
. Table 281—83
’*@Statement re. External Affairs Minister’s visit to Pakistan— 283—86
Shri Atal Bihari Vajpayee 283—86
'm;tatement re. Sugar Policy—
286—88

Shri Surjit Singh Barnala

was actually asked on the floor of the House by that Member.

*The sign+ marked above the name of a Member indicates that the question



(if)

CorLuMNs
Statement re. Sanction of an Additional Instalment of Dearness Allow-
ance to Central Government Employees . 288—90
Shri H. M. Patel 289-90
Matter under rule 377—
Reported supply of rape-seed oil for refining to two black-listed
firms. . . . 290—92
Motion of Thanks on the President’s Address 292—399
Dr. Sushila Nayar 293—310
Shri O. V. Alagesan 321—24
Shri B. P. Mandal 346—56
Shri C. M. Stephen 356—72
324—27)
Shri M. N. Govindan Nair K . . . . 372—78
Shrimati Chandravati . 378—86
: 341—43,
Shri Somnath Chatterjee . . . . . 386—99
Public Sector Iron and Steel Companies (Restructuring) and Mis-
cellaneous Provision Bill : 399—428
Motion to consider—
Shrimati Parvathi Krishanan 399—403
Shri Hukmdeo Narain Yadav . 9404—409
Shri O. V. Alagesan 411—19
Shri D. N. Tiwary 419—22
Shri Pabitra Mohan Pradhan 422—24

Shri Somnath Chatterjee 424—26



LOK SABHA DEBATES

LOK SABHA

Monday, February 27, 1978/Phalguna
8, 1899 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAEK in the Chair]

ORAL ANSWERS TO QUESTIONS

g faard drm a@sadt o9 ag@an
arer

*g1. =it gonfax aaft : a7 iy
o faar€ 947 ag IAX KT FUT F&
fx :

(%) mragas g f& aw@re A
o2 fg=rs WiurtHT #T1 @grar | OF
faq adwm us §gm@ar  arsET W T
faeare #37 #1 fAemg fwar §; =<

(@) afz gi, a1 % TIX@T FT

3

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) and (b). A
propesal to make subsidy available
under a Centrally Sponsored Scheme
to small and marginal farmers for
private minor irrigation works out-
ide the areas covered under Central
Sector projects, such as Small Far-
ners Development Agencies. Drought
:’l‘One Area Programmes, Integrated

"ribal Development Programmes and
Eommand Area Development Pro-

Tammes is under consideration.

3739 LS.

2
st grmfaR zat : weaw wgRa,
foger agt ¥ o feamt # A1 =T
faw o, 37 & gfwa g #wiT TF
F FHAI@T § 9g7 swaeed wwo fFar
g, 97 &7 grar faar § /T wE IT AT
FHIA AYATH ®Y AT @Y § | FT §&IC
IT FT KO KT wSTAT F FE glawr
 F1 famre w1 @ g7

\. st gt fag agare: a8 9T
gfeast & art ¥ 41, fo9 &1 &4 Ja19
fear &1 3 3fom am=t o1 &% +9-
Tfa@t ¥ 99 FT JaT §, ST AAAT
qIEg Fq9T @ §, T & AT F ;T gAT
T ¥ FTE aI9 A ATE g |

st gonifag awt: 3 3w & f¥
qATAT FT IIE § gfeast I FT 1w
gHT § HITHTA AT A7 FT [T HY FISOAT
g, afsa afswst w1 ao= & o= fFarT
FIAT AY F H ATAT g AT aF FHITQ
Sg &1 g&@r T IT F FHWA
9 g, wad "W a0 §, few &
avg ¥ 99 F1 fag mw zfeeew
FTH TG G § | T AT F qGATT
¥ TE——agaAl &7 G9g HT 747 g, AFS1
fFamEt #1 STHIA ATSH 9T W AT
Wr &, Jaf+ Freda § I9 F7 gA7 TG
faer ar A1 afz faar &Y 91 a1 aga
w5 faer 91, foq & 197 T8 == g¥Far
a1 | IT FT BRI-BET JHA faw wr
g 39 & fou oo a47 3o G ?

Wt gt fag s . ome ®
ag FTH L Ty Frg fr 3 3@ fF
daT fog ag ¥ fedege gt &, frw
a® ¥ IF FT & feqr SraT &, FE
T AT AT FE F1 q2 AT TG0
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T & a7 9% arr A1 I9 F A} g W@
& 1| YT Y9 qigd Faar © & 5 O
T FAATT ¥ & o foeaa a7 &, &
guaAar g f& o9 ag aw €T TEmEe
FY A & &7, arfe 99 F fasTs
qaTfas FEaEr F1 AT qFHF 1 FA Y
agY gwaAar g 5 ofF WY ¥ faws
WA Txwa fagr @A =|rfgg

=t gwA =27 wgA@ : T g ST
Smear g f5  Fm s 7 oRT fa=rg
gysraT F werta frar feat wafo
HEAAT F 1 H U7 FEIA F |
FT favsg fFar @ 7 ¥9r ag arq @
g f& Usg @RI F A94T gEEHar
F AT AT GET ATIH 7T g, FG qAr
A A FrawT FfsarE g @ g 7 w=T
QT ST GIHTL WY & T A94T Ia96tg
Frea #1 ufwm ¥ 70—so fawa
<rfer fa=TE AT 9T @ FIA qUAT
7 gur ofdeafa & ama w1 I€
faiis @g@ar F=w & F Iq 7

Y gIsia Fag aTamen @ 38 9T
Z9Y Al Jsar g | wArA AT §

whether it is a fact that Government
have decided to extend the present
subsidy scheme with a view to en-
courage minor irrigation programmes.

T FEW A KA @ FeET TEHI
I TUSg IR FT GErEAr F ®T A
foreT dar T 1 fAraa forar & =%
I g A fFaaT T § ? gg sama
A A Far feFwa =1 @ 27

MR, SPEAKER: He cannot answer
without notice; he has not got the ma-
terial.

M FEN WX wEATY . TEY Og
garwr fawear &
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SHRI JYOTIRMOY BOSU: May 1
suggest to the hon. Minister to accept
a short notice question to be given by
Mr. Kachwai.

MR. SPEAKER: You give notice.

ot gl fag awATen ¢ mWig
qH FHF I § Atfeq Srfeg, & g qrq
T ATIHT ATAFTI T 1

SHRI JYOTIRMOY BOSU: There are
many regions and states which are
suffering from serious imbalances and
they are having irrigated lands for
below the national level. In that con-
text, has any special priority been
fixed or special allocations being
contemplated to be made for such re-
gions and states, if so, the details
thereof, if not, the reasons therefor?

SHRI SURJIT SINGH BARNALA:
The question is not of small or minor
irrigation but regarding subsidised
schemes. If the hon. Member wants
specific information regarding irriga-
tion, let him put the question that way
and I shall supply the information.

= gEH 9= TEEAW : weger
wgeg, AT 9% 79 & f& g @A
wie fa=ars TR F1 g7=T ¥ & fau
FAATH AT GETAAT FISAT F7 fazar<
FTA &1 favag fogr &, ag s 27

SHR] JJYOTIRMOY BOSU: We are
now taking about giving subsidy for
minor irrigation for different states.
In that context 1 am asking
the regions where there are irrigated-
area-figures below the national average
and whether in the matter of granting
subsidy any special consideration is
shown, if not the reason thereof?

SHRI SURJIT SINGH BARNALA:
Subsidy is granted only for the central-
ly sponsored schemes: small farmers
development agency, drought prone
area programmes, integrated tribal
development programme and command
area development programme. These
are the four programmes under which
subidies are being given. This has
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been taken up in about 3000 blocks
out of 5026 blocks; so that area has
been covered and in those areas sub-
sidies are being allowed. It is not al-
location to States.

SHRI JOTIRMOY BOSU: I used the
word ‘regions’ priority fcr backward
areas,

AT AT KT ATE : A4 T &
YA &7 7 Gro-fea wsg 1 feaa-
fradr wfa 2@ fearaT & fag € )
FSITT ST A TET ATAT FTA &1 Fviwre
FT & FIT AAT AT TTAFSTA FT W@ &
# AT amgar § fF @7 a1 § Seaan)
fraar-fradt o Fa a7 7 o1
o & fag ¥ 8?7 & ag W SrAT
=@rgar § f& o1 frami ¥ s e
foar Srar @ ST AR HTT 9T
FENT  FIHIT AT YT gFR fa=me
FT @ g7 gfg a@f a1 3§ 1 1U%
FrTor F°

=t gIslw Fag aTAew o 9gen
garA a1 IgIA a8 qeT g fF feaer
IfmATam Faagigarrad &
AT 919 AT G1€ AE AHE § T F aqr
RATE 1 1974-75 A AT T dr F A
7 FU§ 22 ATT ®IAT, 1975—76 A
8FUE 70 w1 TITTHIT 1976—77
H 14 FUAL 10 M@ TIAT @I
FAT AT FH o@rw Y mram @
& alaq zaar & ad g
TR AAE AN FAX 1976-77
H 9 FUT 65 AT@ HIT 1977—78
¥ 12 AT 44 ATT &IGT | 5T a@
JET T ST F AY 1975-76 H 1
g 12, 1976-77 7 2§41 53 1@
WX 1977-78 & HIrar & 5 3 743
84 FAME TIAT @F NI |

st At ot wef ;. faer sme wmw
| AT T AT BT JIRT & q o
USH FCHIT AT F=E1T FFIT fF97%

FTWre?

PHALGUNA 8, 1899 (SAKA)

Oral Answers 6

oA WEIGW : A8l Agl, Jg Aal
g1 gFar g |

Y AT AT A : T FH FIA 9T
fa=rz fopar o =T &

weaer wEITT : AT AT

Wt T qfa : A7 ST T oATAW
gr f sifeea ag & fo& afsmst &
AT ® ST 07 TeHTaA AT A9
qT A & AT ET oTH H T© T A@gHA
FT TT T g HIT goATReH FT 779
fgr sirar & fF S & & & faer &7
F@E T ITH § F1E H=71 g7 &
I FIE AZT AT grar &1 TH dAE
¥ 92 HIIHT FY A1AT & AT AIGT T
FT IAHT 9HT WY 2J]AT 9g4T & 1 4T
FI$ 0HY =g "Agw femmr 7 g oar
THT gRFAST ¥ FA 9T fa=wrv FI
wREfFIm s g go aw e &
ST W=8 TAA qT4 ATd g IAHT feee
T AT AR ITH I fFar v a7
T Biz F WY IAFT fRdr Y AFICH
w7 far og fF 3 7€ @ e
FT To G A | T TASTATGEF F1H
FI H F47 TH 9T HT AT 39 |

st geeita fag awoem @ ga oT
F® @ feen & geot #F1 fawe aaar
§ @z AgT | FB TWe [§ W
darr g &, fawr gisfam feaew
FE q4Td & | so=g § o fowd
AT § I 9T ATAATT G 0FISA
FT W S| gg o wgr war g f& 3IF
Y g9 @Ua g g1 a armT H
FIE G AT ST & AV FE A g
gqa AT fass #rar g 1 foed g9 "mare
¥ Jarr & 7% § 5 w=w s« fFamt
w1 faw g% | g foam™ gg /8 sm=ar
g 5 #f= ar 35 wser 1 wEAT
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a3 og qWTa % 77 & fF e q w1
fazz aar & § & 9w IF qT A
qaT & TIUS Y JCAT, I H § 9T
g gxar g f& a1 'we faga =ww
Tl ¥ J a1 9 gF7g T W TS
g 9 AT Iq 9T AR AT gHT HeT
F farvrdte dEY F1€ ara @I & |

Mt feTm w@re : gre faamEl
FT FETIAAT Y FT THIH & Feaa a fwa=L
F agT ¥ gag ¢¥ g v I Afzay w7y
SAA JAA a7 AST AT H @A g M
qgT BT AT F FOF E W T TH
ggrgar § sf9a @ o & 1 F97 g}
og B fFam T aI&707 U arfe
IR WY fadra agraar fax a4

WO WEgRq ¢ dg TUIH  AgY
grar g

it feait swe 0 F6 AT HY
xF1T 7 faar g |1 I AGT
qIT FQAT qUiF AT ITfer@ wwrA
g g%y faez & sver o "@F 7

= geeiva teg agamr @ wwr
am FrE igETT AE &)

SHRI ANNASAHEB P. SHINDE:
While the subsidies invoive the prob-
lem of administration, sometimes ad-
ministrative mal-practices creep in. 1
would like to know whether the hon.
Minister would look into this fact that
recently the development of agricul-
tural irrigation has slowed down and
it is likely to adversely affect the
development of agriculture and agri-
cultural production. To my mind un-
less the Ministry makes proper asses-
ment of the problem increasing the
subsidy may not be a solution to the
problem.

MR. SPEAKER: That is a sugges-
tion.

SHRI ANNASAHEB P. SHINDE: I
would like to know his reaction.

FEBRUARY 27, 1978
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SHRI SURJIT SINGH BARNALA:
The speed of development of minor
irrigation has not slowed down. It
has rather improved considerably. We
are not depending only on giving sub-
sidy. This is only given to the mar-
ginal farmers, small farmers and com-
munity works. In other places, minor
irrigation work is being stepped up.
In fact, we are doing about twice as
much as what was being done previ-
ously.

President Sahitya Akademi

*83. SHRI SAUGATA ROY: Wil
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) whether the Sahitya Akademi
has been without a President for very
long;

(b) whether this has seriously
affected the work of the Akademi;
and

(c) the action Government propose
to take in this matter?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) After the demise of Dr.
Suniti Kumar Chatterji on 29-5-1977,
Dr. K. R, Srinivasa Iyengar, Vice-
President was designated as®Acting
President by the Executive Board of
the Sahitya Akademi till Prof. U ma-
shankar Joshi was elected as Presi-
dent on 4-2-1978 in accordance with
the provisions of the constitution of
the Akademi.

(b) No, Sir.

(¢) Does not arise.

SHRI SAUGATA ROY: The Minister
rightlyt mentioned that on 29-5-1977
Dr. Suniti Kumar Chattopadhyaya, the
former President, expired and new
President was appointeq only on 4-2-78.
I put in my question on 31-1-78 and
I am thankful to the minister that after
I had put my question at least he ap-
pointed the new President. The
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minister himself is a literaleur. May
I know why there was this cdelay of
9 montihs in the appointment of the
President causing disruption in the
work? May I know whether Dr. Subra-
maniamm Swamy was consulted in the
matter?

DR, PRATAP CHANDRA CHUN-
DER: He was not consulted. The
consultation is to take place with 82
members of the General Council.
They will have to be invited to pro-
pose one name each in the prescribed
-form for the election of the President.
There are 82 members and naturally
it took some time. In the rneantime,
to meet the exigencies, an acting
arrangement was made nearly 3
months after the expiry c¢f Dr. Suniti
Kumar Chatterjee.

SHRI SAUGATA ROY: Are there
other institutions in the Education
Ministry in which the posts of Presi-
dent are lying vacant and if so, what
steps are the Government taking to fill
up the vacancies?

MR. SPEAKER: It is a very big
ministry and he may require notice.

DR. PRATAP CHANDRA CHUN-
DER: There are 43 independent inst-
itutions under my ministry. It is very
difficult for me to say.

SHRI SAUGATA ROY: May I know
whether the Minister has seen news-
paper reports that the work inside
the Akademi was seriously impaired
due to the long absence of the Presi-
dent in spite of the temporary ap-
pointment of somebody? I have got
clippings with me,

DR. PRATAP CHANDRA CHUN-
DER: I have not seen the reports, but
as far as I know, it is a society where
the President generally presides over
the meetings and also the. General
Council meetings. The day to day
work is done by other officers, who
were carrying on the work.

N faog g we@ten @ WA
wgleq, grfgca swwradr # fager 5, €
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qrAT & AL a0y gq& 5 qrfgeasry,
Az »nrefaat &1 #woge fear o,
Ia% Iag qifdafews At 9T A1 F74-
face migfegrasitFaa g, o/ a0
®1 WA fwar mar o F4r wAEY wgrRT
T IIF T AqIEAHA I fF IAH G
q& ST F fawe FFaa a1 fagdr
fore & I78Y &1 w@r sgar ?

st Sdifama &g : wWeg  93W
TATIAT H AAAT AET & THo THo
To HZW EfF 9FUST To IIELH
faar & =<0 THo THo & fo7 |

DR. PRATAP CHANDRA CHUN-
DER: Sir the Sahitya Akademi has its
own rules and regulations and all the
appointments are made only accor-
ding to {hose rules and regulations.
If certain people following a certain
political ideology come in, we cannot
control that.

SHRI RAGAVALU MOHANARAN-
GAM: I would like to know from the
hon. Minister whether the Sahitya
Akademi award for books is given ac-
cording to political motives. If not,
what is the reason for having given the
award for the book written in Tamil,
viz, Kuridhi Punul which has no value
at all and which clearly reveals that
there is always reward for vio.ence?

MR. SPEAKER: How can he answer
that question? He would not have
known about it. Somebody eise has
given the award.

SHRI A. BALA PAJANOR: What is
the criterion for giving the award?

MR. SPEAKER: That is right—What
is the criterion?

DR. PRATAP CHANDRA CHUN-
DER: Sir, the question does not arise
from this.

MR. SPEAKER: He said he is rot
able to answer that question.
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PROF, P. G. MAVALANKAR: Mr.
Speaker, Sir, as the hon. Minister is
aware, the Sahitya Akademi was hea-
ded in the past by stalwarts like
Pandit Jawaharlal Nehru, Dr, Radha-
krishnan, Dr. Zakir Hussain and then
lately Dr. Suniti Kumar Chatterjee, wh,
unfortunately passed away last year.
May I know whether it is a fact that
it is for the first time now that the
Sahitya Akademi’s General Council
have unanimously elected Prof. Uma
Shankar Joshi a former Member of
Rajya Sabha and incidentally and more
importantly, a creative artist, who is
attending office now fairly regularly.
In view of all this may I get an as-
surance from the hon. Minister that
the Government will try to see that
an impression which is created in the
public mind in the country at large
that these Akademies, notably the Sa-
hitya Akademi, are being run almost
as extra departments of the Govern-
ment establishments and that they are
not getting the kind of free atmos-
phere in which creative artists can
function with tremandous literary
achievement, is removed. Will he give
us an assurance that the Sahitya Aka-
demi will be free from all such Gov-
ernment interference under the new
Janata Government?

DR. PRATAP CHANDRA CHUN-
DER: Sir, the hon. Member himself
just now pointed out that very cele-
brated and eminent people were
Chairman of Sahitya Akademi, I dno
not know how they could be prevailed
over to make this Institution a Gov-

ernment Department. This is not
correct.

PROF. P. G. MAVALANKAR: He
has not answered the question.

MR. SPEAKER: He does not know
about it.

PROF. P. G. MAVALANKAR: I said
there is an impression in the country
and it is for the Government to see
that the impression is removed.

DR. PRATAP CHANDRA CHUN-
DER: If that impression is there, it is
a wrong impression which should go.

FEBRUARY 27, 1978
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New Guidelines to Farmers regarding
Urban Land (Ceiling ang Regulation)
Act, 1976

*86 SHRI DURGA CHAND: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to stale:

(a) whether Government’s attention
has been drawn to a press report in
the Hindustan Times of 29th January,
1978 in which it is stated that the far-
mers are in the dark about the new
Guidelines issued by the Government
on the Urban Land (Ceiling and Re-
gulation) Act, 1976;

(b) whether it is a fact that Gov-
ernment in these Guidelines have re-
laxed several restrictions for the land
to help farmers to carry out improve-
ment work on their land on the uti-
lisation of excess vacant land and to
encourage building activities; and

(c) if so, what machinery have Gov-
ernment evolved to apprise the far-
merg on these new Guidelines?

fratm st e =9 gfa wix
qai® waEleq | TIw wel (s
™ f"wT ) () Y, 8t

aarfa, ag fuae augnras 9 ¥ w@FGy
TwoE v
(@) =, g | &@dY argr Itk

w@d F fax feeg fow 9fe & foq wz
Y @y g 3w waa fawin afq-
fafu afea et =g gd™= & fag
Iqawr agy faot sraT wifgw

() = faew snd feo s =
gwa 9 UF  9F qre Jry tFgr
ATT QT AT FAAIIT?, AT H ST 74T 97 |
gafag <ot grarga AT fagey &
F@AfFags & fau  x@ #@aEw A
a7z wfg gofasar oy w7 GHT
gfafa a=ar & &
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ft gntaw : §F @A AT @
swar wgar g & wmTam ST
(drfawr ds Ema ) uFE, 1976
F &g A ST HQA AT F:T OB
T S ArEEEr &Y O§, 9§ ¥
uitaeafoza 1 Far gfaamg 4 §,
FqT IAFT A ez ag [arga ?

oY T fewT : IO A EHAAS 4
garas fza §:

(1) ag wfa Fao Q@ arsr &
a3 " Aq1% 4,

(2) sawufa &1 w9 +d7 o=
frdt waATT ¥ ATF FT FEATT FT AV
gEHEIT H9ar  dafua &@qw IUS7-
FTO KT QTE AAT AT =01,

(3) == wfa &1 ==, fa=r
932  FAg wea fRer swwre faem
gt ™ wAufa ® 7 fFr @ F
mT 3@ qfg 1 TG q@Sr § aver
S AT A FAr wmw, feeg 9%
¥ = wgar e ey fa<ivo d@eqr
F w=T faa T zmafm s WA
@A A w1 wrafa g g, v

(4) afz s= fvdl wsw aw=FR
FTTq g Hgfes g Iy & f&
(L) & (111) aF *r fogy o7 o Fv
HqAgewr  gE R, wwar afz Uvw €%-
FT T we A TE qfa F1 gax fasn
warsq & fau =vEdy g, &

ST JFTFTT FH BT HT A9 o
qFAT T _
W e . gg wraaT =rgar

fF =@z waAdzg w7 o1 TIRE-
ara A af F, W7 wew ¥ AT gie-
WA EU Y, T I FT aATNIAA 31F
adF & gar & W F@T, IT AN
afserfeet &1 geaww fearmar &
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=it T fewe : TIT @ H Y mEe-
AR X UF FAW WYX sy-mrfaq
ey & &g WY IT 9 "qAA
fear st wr & | za & fewow
afafa &1 mwa gur g wITEWR
feomer  wfafaat a9 v g1 z9afafa
& ety #WIT IR HwfyFTdr wI@t A
AT FT WeAAT FEa g F T8 dIg
¥ w7 fadtm agr gwrEfas -
argal AT FTAAT g9 § 0 @fafa
g9 gT faare-fame @t & 9%
w9y gHTA T & | FE AT FT
garg fear srar @ fF 97 wse-
ATeFT w1 @@ ®F ¥ @ny fwar
510 8

ot frder =77 s 0 Fag AT
wrgar g f&wr g swfw (wfas-
aa @y fafagas )  wfufaaw
F graw H I ¥ qW 0¥
gga @& wfgazs wa g faa =
otz @ W T Srgar w5 T g,
afz, Ygi, @7 Sw 9x ¥ fa=reay
@ © wix ¥« ax frum &
AT\

st T fEwT ;T Fwd AT 90
g g9 T g & Fw wrdAr-
qa AR, AfwT wWr &e ] Y
qq: aTq JE W ST @ {1 AT
MESATZT  FT @gr adtd § AW &I
1 quyaw fEarsrwr g |

Cost of Production of Khandsari Sugar

*87. DR. VASANT KUMAR PAN-
DIT: Will the Minister of AGRICUL-
‘TURE AND IRRIGATION be pleased
to state:

(a) what figure as cost of produc-
tion of khandsari sugar is accepted by
Government;

(b) item-wise split up of this figure
in the case of khandsari sugar pre-
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pared through sulphur process and for
the other type of khandsari sugar;
(c) whether during the last 5 years
local taxes and excise duty on khand-
sari sugar was raised 600 per cent from
the prevailing rate as in 1973; and

(d) whether Government are aware
that the khandsari manufacturing in-
dustry is going through heavy finan-
cial losses in spite of its being rural
based, labour intensive and agricul-
tural industry?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) and (b). As the
Khandsari Industry is licensed, regula-
ted and controlled by the State Gov-
ernments the information has been
called for from the State Governments
and will pe laid on *he Table of the
House on receipt, Khandsaris vary
widely in size, technology, age of plant,
recovery etc. and, therefore, in costs.
Their cost-prices structure has not
been investigated by any expert
agency of the Government of India.
From information available so far, the
cost of production of sulphur khand-
sari is indicated around Rs. 265 in-
clusive of excise duty. But claims from
the industry pitch it upto a figure of
even Rs. 320 per quintal,

(c) No, Sir.

(d) Representations have been re-
ceived by Govt. from kbandsari in-
dustry alleging that they are suffering
financial losses.

DR. VASANT KUMAR PANDIT: 1
must first vaoice my and my collegue’s
dissatisfaction with the reply given to
my question. It is something like
playing about the bush, The question
of khandsari sugar has been -aging for
the last six months. Many of us have
had the occasion to meet the hon.
Minister and placing before him the
cost structure of the entire khandsari
industry, i.e. of the different types of
khandsarl productions,

MR. SPEAKER: Shall we confine
ourselves to the supplementary?
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DR. VASANT KUMAR PANDIT:
And I fail to understand how it is
being said here now, that information
is being sought from the State Govern-
ments. I fail to understand why the
Central Government has not yet ap-
pointed any investigating or expert
committee to go into the cost siructure
of different methods of khandsari
sugar and if they have not appointed,
it will Government appoint, or think
of appointing a Comprehensive expert
committee to go into the complete
question of khandsari production?

SHRI BHANU PRATAP SINGH: As
I have stated earlier, there are difterent
kinds of khandsari units, ranging from
the very small one, upto almost a
mini-factory. Their technologies are
different. Their scales of operation
are different. Their recoveries are
different, So, there can be no one cost
of production in the case nf units of
different sizes. (Interruptions). The
excise duty is also different, for your
information. But nevertheless, 1
have already decided to appoint a
group of officers to carry out trials this
year, and see what the cost will be;
and it may be that after a few months,
we may be in a position.. .but again,
as I said, there are defferent kinds of
khandsari; and it is not just easy to
say, or give one reply. It will vary
from the small unit to the large unit.

DR. VASANT KUMAR PANDIT:
In reply to part (c) of the question
the Minister stated “No, Sir.”
Leaving aside the State taxes, cess,
local taxes and sales tax, will the hon.
Minister explain by how much percen-
tage the excise quty has been increas-
ed during the last ive years?

SHRI BHANU PRATAP SINGH:
The question was whether it has been
raised by 600 per cent and I said
“No, Sir.” The fact is that it was in-
creased by 400 per cent.

DR. VASANT KUMAR PANDIT: On
what basis was this increased by 400

per cent?
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MR. SPEAKER: The Minister should
not have simply stated ‘“No”; he should
have given the correct mformatlon_

SHRI BHANU PRATAP SINGH: As
is well known, the international price
ot sugar went up very high. The
Government of India wanted to take
advantage of that. So, they imposed
a heavy excise duty on mill sugar so
that the consumpfion may be reduced.
As a consequence of that, the price of
sugar in the Indian market rose very
high. So, a big margin of profit was
left for khandsari. That is why a
very stiff excise duty was imposed so
that part of the profit could be siphon-
ed away from them,

SHRI K LAKKAPPA: My hon.
friend, Dr. Vasant Kumar Pandit, is
pleading for the khandsari units. I am
sorry for that, because an organised
effort has been made by the khandsari
units to fight against the sugarcane
growers throughout the country. They
are not giving a remunerative price to
the farmers. They =zre holding the
farmers to ransom, As a result of that,
the farmers are suffering not orly in
UP but also in Karnataka.

MR. SPEAKER: Please come to the
question,

SHRI K. LAKKAPPA: Sir, the
Minister must know the background so
that he can answer the question. He
has gtated that the Government of
India do not feel it necessary to ap-
point an expert committee to go into
these malpractices,

MR. SPEAKER: The Minister only
referred to the cost of production.

SHRI K. LAKKAPPA: We should
Bo into not only the cost of production
but also recovery, because it is a na-
tional waste. The khandsari units are
working against the interests of cane
growers. Therefore, I want to know
how soon the Government would ap-
point an expert committee to go into
these malpracticeg of these people who
are cheating the farmers and not giv-
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ing them a remunerative price. How
are they going to control the khand-
sari units run by the private people?

SHRI BHANU PRATAP SINGH: 1
do agree with the observation of the
hon. Member that the khandsari units
are not treating the farmers fairly. I
have drawn the attention of the State
Governments to this and in a number
of cases they have launched prosecu-
tion.

SHRI K. LAKKAPPA: My question
is how soon they are Joing to appoint
an expert committee.

SHRI BHANU PRATAP SINGH:
Khandsari units are taken care of by
the State Governments. If there are
any malpractices, they should look into
thent an take remedial measures.

Y WA W W § J9 F Avenw
¥ HATHERT & ATAAT ATEAT f——
T W 7 fF @meardr s e fawy
§ W8 w T owrar gAT &, ¥ ST
fFam=Y T =T @lEY F Ty Ood
gffeg a=FTW & 1 Q4T feafe ®
T X AT Afq 9T gafa=r<
FY FF 7S OHT =ggeqrT  F7ir, foEy
TH aw IdarEa T T IF F
fagd @t s =i Pl #7 gw
wga faw @F P omrw Ar@i @
fraral & @d T @er & Wz Fg

I¥ A4IX FreaT AE ;| @rsgr
gfeg a== g It § T I
TFT g, ¥t Sawr faata

aT
T FT @ & AT AF wrT agy
frr g & v g e oy -
Mfew 2 @r & 1 aEr afc-

feafa # gETdY @TETT AT sTHATE

FEASAT & g Feafssd s
V==t &7 a@=,
ar g

T g ?

o feam q»'rn:'srrerr‘r\
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MR. SPEAKER: The Minister is
going to make a statement today. 1
have permitted him. He will cover
most of these questions.

SHRI M. RAM GOPAL REDDY:
When the prices of khandsari were
high, the tax was raised by 400 per
cent. Now the prices have ccme down
very steeply. So, may I know whether
the Minister is going to consider aboli-
tion of the excise duty and also advise
State Governments to waive the sugar-
cane cess and other things so that the
khandsari units may pay a good price
to the cane growers and the kisan may
not be destroyed? 1 want to categori-
cal reply from the Minister.

SHRI BHANU PRATAP SINGH:
Excise duty on khandsari units work-
ing with the aid of sulphitation plant
has already been reduced by 50 per
cent. Formerly it was Rs. 11,400, now
it is only Rs. 5.,700. In the case of
units working without the aid of sul-
phitation plant, the reduction is 75 per
cent. It was Rs. 6080 and now it has
been brought down to Rs. 1520.

SHRI M. RAM GOPAL REDDY:
What about the abolition of the entire
tax?

SHRI BHANU PRATAP SINGH: The
khandsari owners themselves do not
want total abolition. If the excise is
totally withdrawnn, khandsari will at-
tract sales tax. They are more afraid
of it thun excise duty.

SHRI M. RAM GOPAL REDDY:
What about advising State Govern-
ments?

SHRI BHANU PRATAP SINGH:
Advice has been given, and in U.P.
they have already reduced the pur-
chase tax by 50 per cent,

o Irwwit Fog :  Fa7 war Sir gary
FT FIT F770 5 @roearsTr T $HT 97
Y 400 TTET FT ITTEA vreF SATAT
AT T—3YT T ATHIOT IARTT FT AT
A FT AavFETT A ifa & wAwe qzar 2?

FEBRUARY 27, 1978

Oral Answers 20

gfg Al AT AT FT AM & T A
gR @t et w3 fF 39 #1 §9 waEd
faaay, stq fF vy faay #1 80 wAT
qg( agrar IA F &7 awwre v faar
Tar g ?

MR. SPEAKER: He will not be
able to say anything about the Budget.

o TWAY Tag : 983 T FT
staTa fear st awaT F—aar QAT FIFT
Fr Tifgg ardvr wd-Afg F wasw

27

oY Wiy Ay feg : & gz A3
FC A% § v ag fva ofcfegfaat &
FIT AT & | AT FAGIT AT
# H{IAT %1 qeT 700 YT FT T, I
T HT AEMET 9T, FAMF FIET-H®-
FrEFwT AT faFr w7 S AT HW
AT, IF A JZT a1 H-qTFT 74T AT | Tg
IANTT HT AFT<T A FT Ig AAAT GV
g fF I Xq ¥ SAET AAW FIA FT
wag fear «ra

Cyclone in Andhra Pradesh due to-
allegzed experiment with Weather
Warfare

*89. SHRI JYOTIRMOY BOSU: Will
the Minister of AGRICULTURE AND:
IRRIGATION be pleased to state:

(a) whether it has been alleged by
some responsible scientific workers.
and other responsible persons that ex-
periment with weather warfare by a
foreign country was one of the fac-
tors responsible for the recent cyclone
dewvastation in the coastal areas of
Andhra Pradesh; and

(b) if.-so, what are the facts thereof?
THE MINISTER OF AGRICULTURE

AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) My Ministry
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" has not come across any allegation that
experiment, if any, on weather warfare
was one of the factors responsible for
the recent cyclone devestation in the
coastal areas of Andhra Pradesh.

(b) Does not arise.

SHRI JYOTIRMOY BOSU: I am
very sorry to hear the reply because in
the last session on the last day or the
day before that, I made a submission
before the House under rule 377. The
hon. Prime Minister was here. How is
it that the Agriculture Ministry does
not take note of what goes on in Par-
liament? He should explain to this
House how these things go unnoticed.
»y his Ministry,

A very eminent scientist has writ-
ten to me saying....

AN HON. MEMBER: Who?

SHRI JYOTIRMOY BOSU: I cannot
divulge the name. This year a treaty
has been signed in Geneva among big
nations which seems to permit the use
of weather as a warfare weapon for
coming times.

In 1976 the first suspicion came that
artificial drought conditions were being
created over the country, and as a
result a joint Indo-Soviet naval ex-
pedition was undertaken in the Indian
Ocean to keep a watch on the mon-
soon. The real purpose of this ex-
pedition has been kept a top secret.

Several years ago a vicious artificial
drought condition occurred in Ethio-
pia, and that caused a great famine
in that country, The Prime Minister,
Shri Morarji Desai, perhaps would be
able to throw some light on what dis-
cussion he had in the Soviet Union
when he visited there, unless, of course
it is a verwv secret matter.

.In this context I want t{o ask the
Minister whether
Ministry has been made in depth to
find out whether weather is being used
as a warfare weapon in this country.
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SHRI SURJIT SINGH BARNALA:
My friend has stated just now that
some scintist has written to him. That
is regarding formation of clouds etc.;
There is no mention of any cyclone
caused by scintific methods. 1 think
it does not pertain to tha question at
all. Cycloneg cannot be caused in.
this manner. There has been no re-
port like that anywhere in the whole
world, through there has been a re-
port of seeding of clouds.

SHRI JYOTIRMOY BOSU: I am
again doubly surprised that there is no
study made in the Ministry in depth.
I am quoting from an article by most
eminent men in this sphere of acti-
vity, Edith Brown Weiss and Constan-
tinov Borosis, It says:

“Now a new category of weapons
for modifying the environment are
on the horizon—techniques of wea-
ther and climate modfication-- the
development of which might turn the-
global climate and weather systems
into instruments of warfare”

MR. SPEAKER: Please send it to
him.

SHRI JYOTIRMOY BOSU: I am-
asking whether the Minister Knows
about it. It says further:

“The proposed techniques of wea--
ther and climate modification range
from  small-scale fog-dispersal via
medium-scale operations to stimu-
late rainfall and larger operations
typhoon modification for instance—
to global operations....”

I would like to have the hon. Minister’s
comments on this article which I have:
read out. I can see that the Ministry
is in darkness of ignorance.

SHR]I SURJIT SINGH BARNALA:
This is what I mentioned that there:
are reports that clouds have been seed-
ed, but creating cyclones— that bas
not come even in that article

I would like to mention for the in-.
formation of my hon. friend that in
the area of the Bay of Bengal there-
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had been four cyclones in 1968, five in
1972, five in 1976 and three in 1977, It
has been like this. So, this is nct be-
cause of any such experiments by
scientists.

SHRI JYOTIRMOY BOSU: rose—

MR. SPEAKER: I am not allowing
any further question.

SHR] JYOTIRMOY BOSU: He has
misquoted me, I have to give a per-
sonal explanation.

MR. SPEAKER: He has not mis-
quoted you.

SHRI JOYTIRMOY BOSU: The
Juotation reads:

‘“The proposedq techniques of wea-
ther and climate modification range
from small-scale fog dispersal, viz
medium-scale operations to stimu-
late rainfall and larger operation—
typhoon modification....”

MR. SPEAKER: Place it on the
Table, he will look into it.

THE PRIMBPB MINISTER (SHRI
MORARJI DESAI): What the hon.
Member refers to is speculation as to
whether they can do all these things.
But as far as I know nothing has been
done so far I had absolutely no discus-
sions at all with the Soviet people
when I was there. Why does he ima-
gine that there is some reservation?
T do nothing in secrecy. That is left to
other people.

DR. SUBRAMANIAM SWAMY: It is
possible that cyclones are not created,
but certainly now with the help of
statellites it is possible to predict them
far in advance, much earlier than what
we have been able to do. So, may
1 know whether the Government has
arrangements to exchange information
internationally on the prediction of
cyclones, whethher in this particular
case they were able to get any advance
information or not?

MR. SPEAKER: That has been de-
‘bated earlier.
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DR. SUBRAMANIAM SWAMY: It is
not a debatable point. It is a point
of information.

SHRI SURJIT SINGH BARNALA:
In fact, this pertains to the Metereolo-
gical Department which is not with
me,

Levy Sugar received from Maharashtra
during 1976-77

*81. SHRI R, K. MHALGI: Will the
Minister of AGRICULTURE AND
IJRRIGATION be pleaseg to state:

(a) whether it is a fact that there
was a severe shortage of levy sugar
from Maharashtra State Sugar Manu-
facturers during 1976-77;

(b) if so, what was the actual levy
sugar received from Maharashtra for
this period; and

(c) whether Government have taken
any action in this regard?

THE MINISTER OF STATE IN THE
MINSTRY OF AGRCULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) No, Sir.

(b) As against about 7,70,700 tonnes
of levy sugar allotted from factorjes
in Maharashtra for the sugar year
1976-77 (October 1976 to September
1977) in favour of Food Corporation
of India/State Governments, about
7,70,100 tonnes were delivered by the
factories during the said period.

(c) Does not arise.

SHRI R. K. MHALGI: What was the
actual quantity of levy sugar from the
State of Maharashtra in the year 1976-
77? .

SHRI BHANU PRATAP SINGH:
This has already been given in the
answer. The total quantity allotted
was 7,70,700 tonnes, As against that,
the delivery made was 7,70,100 tonnes.

SHRI R. K. MHALGI: Is it a fact
that the levy sugar recieved by Maha-
rashtra was less than what was ex-
pected?
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SHRI BHANU PRATAP SINGH: It
is of a small quantity of 600 tonnes
out of more than 7 lakh tonnes.

foarr & ota A fagE gu d@at &1 fara

92. =1 UN=®T FTWT WAL : F4T
farerr, ®ATH wegror WYT @Rl HAT
g TATA &1 FAT F41 fF ¢

(%) #Far g7 foer & 7 &
faws gu At &1 fav@ <7 #r =y
fage grsar a7 famesT @@ &; #iT

(@) afg &, ar fuss a1 7
faza<ar gmred FIX I FAT FEW
I3rq AT E & 7

faerr, s wemor @ar "l
Hal (STo wam & =I7) : (F) A
(&) : oF fagzer qar 924 93 @ fRar
TaT F

faaTor

(F) =1x (7). fosar &1 TS50
¥ ufus w1 ¥ faps gu Fat afga
TUIS & IT JAT FT ATICGFHATAT HT,
fag fara & gqafa dfas  gfaac
ITAsy TEY HT S &, IsAFW ArAfAFAT
T g & 1 uiferw fawma #7 aS Afa F
&1 q&g 9gq &, givF faer &1 949-
AFIOT qgT AF foear F1T gL
T ATAT 5 af &F ST 6-14 WG
FT & 3.2 &0z wfafaa a==1 ST
Fioarfes  qgr  geYgarE SRfuw
fastr #rd-waf qar 15-35 =g =
F FTAT 10 FIUT FT WE fwwAr *F
FIA-FAT F Frqiv 7 AT FIA FT 9&qTq
€ | g waremw ¥ wafzq SwASErd
fasiq Frdsw & 116 afcgiwasit &
IR wias fasr Frd-s7 arfaad & 1
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st YW FATT W|AT : Tg IT T&qTq
SRiA ge1T fwar & gawr sfszsa a9
F qF T & JO@AT ? AW FIH FT
g% AT gaufan F7 Jw "wrafed
FY Jrgar ?

Mo NAT X A : IT J&q1q &
T qEd & | oF 9z foerr FTE A g
grifas farerr & g1 FT & 1 A fovegor
F qIT A OF AFOT IA IFT & | TR
HFAAA AT FIA F HW=ET 10 FUS
qA3g ot N § 15 aTF ¥ 35 A™A
9o & dk & 9% fosw ¥ foy g
FIAAT & | g 9BA ST & I9 H gW
Hifore T & & Y7 FAOT 20 M@ T
TATE § THA AT AT AT AT AT AGY
ghd § M faT #Y I 6 ATA & 14
I F &1 gWr IAHT fAqmr S0 |
ST TG § AT T8/ AL H FraEaq
ST @Y & | T AT ATHAT I FTCAT
gq gH &g gaa % {59 aw@ ¥ TOy
w1 orafeqa wwar &

WY USAE FHIT AT : [AF ¥ 390
F QI gF FT ANEG g | FAF Cq &fd
TS WY B2 gC & T IT FTAS €qT FT
forear #7 sg=eqr T FAMHT T N F
FUIT & | ITHT HIT FTT ATT 41T a9
YT TS awEd F®1 fame gTerfo
grafeq F30 s fau 1 go fawg & &
ag WY axiAr aEar g 5 9. 9. & "7
THg< 9 & 11 a2d@z & fag & o«
g% forerr 7 syeqar g 1 T gfeewror
g Tgf gIFTT FT AT HigF a7 9 7

To WATT A7F =7F : Jgd 4 &
fass go & wTAdrT 93w Fr g JI@
gl € | g HATHT FT AT TF T
stamw fagr s 9#F &, gIAA grEse

fedaadz TIAFT _
These projects have been identified in.
areas where more than 50 per cent of
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the tribal population is concentrated.
-So far 116 projects have teen cleared.

FEAAT F aUL T 7 qIq IS § 1 TR
IR H & 7971 & FgAr AGAT § -
However, the existing scheme of UGC
-lays stress on development of affiliated
colleges in backward areas. The eli-
gibility conditions of student enrolment
-and staff strength are substantially re-
laxed. Such colleges are eligible for
-assistance upto 3 lakh if their student
. -strength is 200 and staff strength 10
whereas in normal conditions the re-
-quirement of student strength of 400
and gtaff strength of 20 is needed.

Tay a1 @R v w1 frgs samE §
I fa7 F& F17 g1 @1 & WIT WA
g AT I[N q%d g |

5t &o GYo HOIW : § ArAAT ATZAT

g & as@was dwas efar #1 713

T Fq7 Wz2fear & ? gy fagdr &1

qI&TS Ag WA ¥ v§ qfaar &1 @33
dxad Fgy &7

Yo NAM =vx =L : 9g AT ag gt
“gAT § | AfEA A1 qA%e gas g I99
"I O AT SURT qFAS gl AYAT |

A VT FATX TTEA . HEFE R,
faos &ar g fAwm<ar g FT *F
- QTATAT AT FIA FT TfIcq AT AHFIT
QT & | HIYA JT FATHT, T AT
XF ATEAW { FIT | 47 9g qF@a g F
CZEAT I FTT FaE SH GGEA F
HTemw ¥ gEm ? ar F1E qHT ATH
-qAY FeaTAt F1, AT TH KA H AqEv gE
g aT FT9 FET AEAT &, IART W
AT ATFTT FG A937T % FI fqwaw@r
THHIST A FT ITH KT 7

Mo SAM =7 A& : arg facga
a9 & T g9 a9 & f§ Faa 4T
FLHTT AV U AT § TE FTH TEY
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gl @FaArT § 1 mHEIfEd  gwdy  wifew
AT 4 9 arfewaraz #1 gifafawa
T F ATTHT FT HATAT 41 WX

there are trade, industry and employ-
ers’ organisations, voluntary agencies
working in the field of education,
youth and students organisations,
teachers associations and trade unions.
I have called meetings of the repres-
entatives of these bodies separately
and they have all promised help. We
are also to help the voluntary agencies
in this field,

DR. KARAN SINGH: Ladakh is one
of the most backward areas in the en-
tire country. There was a School of
Buddhist studies set up in Ladakh
under the Government of India. It
was specifically set up in order to see
that the culture and the jphilosophy of
that region is developed. But my
reports are that it is functioning in a
very unsatisfactory manner. Will the
hon. Minister kindly let us know whe-
ther he is a aware of the functioning
of this institute and, if not, whether
he will look into it and see that in this
very backward and war flung area,.ihe
institute really fulfils the purpose for
which Jawaharlal Nehru set it up many
years ago.

DR. PRATAP CHANDRA CHUN-
DER: Although the question does not
arise out of this, I can assure the hon.
Member that this morning I had some
discussion with the representatives of
the people coming from Ladakh and, in
the afternoon again, I have called a
meeting with the officers and we will
look into the problems raised by them.

SHR] BALWANT SINGH RAMOO-
WALIA: Education has been hard hit
in the adjoining areas of the bhorder,
specially the sensitive areas near the
Pakistan border, Will the hon. Minis-
ter give an assurance that he will give
special consideration to the areas, such
as, Amritsar, Ferozepur and Gurdas-
pur, where due to continuous attacks
the education system hss been very
much hard hit.
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DR. PRATAP CHANDRA CHUN-
DER: As the House is aware, the pri-
mary responsibility for the education
at the lower stage remains with the
State Government. Still, we have ac-
cepted.the responsibility and we should
work hand in hand with the State
Government, They are also cooperat-
ing and the areas that have been
mentioned by the hon. Member will
certainly be taken into consideration.

st gEew : Heme warew, faw
T q WITH GTHEIT OHAHSO HIT
T QAW NI H FT HASATIT wATAT
I & IW X Hweadd AT gAETO wiAAT
forerr & qfweqar g =it foa afa &
IHTT FT Wi ¢ 98 a4 dF U FT
/IS, g @ AT wrgar g 7

Tlo NAY T=X A\ : A TgA &l
Fgr & ot wfra foem &1 ar g
T FT I F, IRRT AT FA9WT I AFT
g I8 3 FUAT 20 AT aF I=41 Fr
Aiqarf foear qar sAq=ifr faar
Fwa & fay gu Fifoum sv @ &
THF AT 1 FUS 32 «1F AT it IAH
fad saomw #0 @ )

Removal of Restrictions ;n Movement
of Sugar

-+

*97. SHRI PRASANNBHAI MEHTA:
SHRI VAYALAR RAVI:

‘Wil] the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether it is a fact that curb
on sugar movement has ended;

(b) if so, whether private trader
can now despatch or receive sugar
from any part of the country;

(c) if so, to what extent the prices
of sugar will be reduced;

(d) to what extent they have been
reduced; and :

(e) whether the free movement
Wr:)uld ensure a uniform open market
price throughout the country?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) and (b), Yes Sir.

(c) and (d). The withdrawal of re-
striction on inter-State movement of
freeqsale sugar on trade account is
intended to facilitate movement from
principal markets to areas where the
volume of local demand is not suffi-
cienlly large to ensure direct movement
from sugar factories. The rprices of
free-sale sugar are presenily very sub-
dued and have declined by Rs. 70/-
per quintal in the last two months.

(e) Nq sir.

SHRI] PRASANNBHAI MEHTA:
After a long time, the price of sugar
has declined. Now, the sugar mills
have started threatening the Govern-
ment that they would not be able to
make payment to the cane-growers and
they are asking for g rise in the price
of levy sugar as wel]l as of open market
sugar. Keeping this in view, may I
know from the hon. Minister what
steps Government propose to take to
ensure to the cane-growers a due re-
turn and not give any rise to the sugar
mills, not to maintain the rise which
has now dec’ined fortunately for the
benefit of the co.nsumers?

SHRI BHANU PRATAP SINGH: The
answer to this question will be cover-
ed by the statement which I will be
making just now.

MR. SPEAKER: The Minister is go-
ing to make a statement immediately
after this. The reply to your. ques-
tion may be covered by that.

SHRI PRASANNBHAI MEHTA:
When is he going to make that state-
ment? He has not given a reply to my
question,

MR. SPEAKER: A policv statement
will be made on the floor of the House
this morning. Therefore, it is not pro-
per for him to cover that area now.

You may ask the second supplemen-
tary.
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SHRI PRASANNBHAI MEHTA:
Is it a fact that the Sugar Mills Asso-
ciation have made  public statement
that it is not possible now for them
to make payments to the cane-growers
and the mills are being closed, the mills
are on the verge of closure. What
measures do Government propose to
take to restart these closed units?

SHRI BHANU PRATAP SINGH:
My reply to part one is that, it is true,
they have represented that they are not
able to realise their cost of production.
As far as the second part of the ques-
tion is concerned, that will he covered
by the gstatement which will be nade
just now.

Wt T femw o SO fF owmEET
Teft wEtEn ¥ wvwTT fraT & R S
F ArF WTEl H TR FHT g7 a2 &, AT
FT I A W TAETA g fE o9
WTE # FA O F araw Y AT dw H
gt «ft ST & T e A §,
Sty =77, fasts aitvg, T fewT fakar
FrE T TET ITWIEFIATHT FT A T @
g 2

TN IZ AT § a1 GIF1T 3T grasyg
W FAT FIH ISTH ST XEr g ?

=t W wa™ &g : g3 O a1 a8
& f& ="t #1 frvmz ®51 =g ar fasrd
FY FrHa A wWT AN F@T AT FFT g,
qvq ag fAdza sexswr g 5 5=
fraaz g g a1 S wedi W oA«
¥ qrgr a9y AT g favEe aga
T 7 ogE R

SHRI VINODBHAI B. SHETH: The
legacy of the past Government is such
that no section of the society is satis-
fied—neither the consumer, mor the
cane-grower, nor the mill-owners, nor
the Government. Will the statement
that theg hon. Minister will be making
on the floor of this august House
this ma~ ning, satisfy all sections of the
society"
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SHRI BHANU PRATAP SINGH:
I can only say that we are facing a
difficult situation with overproduction
of sugarcane and also sugar. We are
trying to meet this difficult situation as
best as we can.

Wt FHR A TR A AT &
arw-fagieor & gae qv § a@@FR
ag AT Srgar g fF oF fFer ey
FT IARA-TAT fFaar § w7 oF fawaAy
AT F1 Fraa fFady F—I7 F IATIA-
@9 HIT FTATR F7 Frad ¥ fwaar o=
2 WY Iq AAY &Y AW FEA@OF

-

graey W IETT &7 47 Ava g |

MR. SPEAKER: It does not arise
from this question.
o g Afea afsg o

st Tw faama qrearr @ § @I
¥ gg wAAT AT § fF T § e
OTE ATEFAA R AT F FE ATH
SrzFad # fraar w=aT & |

MR, SPEAKER: The Question Hour
is over.

WRITTEN ANSWERS TO QUESTION

Literacy

*82. SHRI G. Y KRISHNAN: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) whether Government have flxed
any targets for achieving cent per
cent literacy in the country; and

(b) if so, the details thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (k). Consistent with
the resources available, both finan-



33 Written Answers

‘ cial and organisational, the target for
literacy under the programme of Uni-
versalisation of Elementary Educa-
tion iz 32 millions and under the Adult
Education Programme is 100 millions
covering the age group 15-35 years
in the next 5 years.

Rice Damaged in FCI Godown,
Lucknow

*g4. SHRI SHIV SAMPATI RAM:
SHRI KACHARULAL HEM-
RAJ JAIN:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased 1o state:

(a) whether it is a fact that rice
worth Rs. 10 lakhs has been damaged
in the Food Corporation of India go-
.down at Lucknow;

(b) whether it is due to the rampant
‘inefficiency of FCI Officials;

(c) whether the Government have
held any inquiry into this loss; and

(d) if so, the findings of the inquiry
and the action taken against the per-
#sons responsible for this loss?

THE MINISTER OF STATE IN THE
MINSITRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRATAP

- SINGH): (a) to (d). The matter has
been ivestigated and it was found that
only 50 tonnes of damaged rice and 74
tonnes of damaged wheat valued at
Rs. 1.70 lakh were lying in the FCI
godown at Lucknow. Out of this only
49 tonnes of wheat was 1lamaged in the
course of normal operation as well as
during transit by rail to the riepot. The
rest of the wheat (i.e. 25 tonnes) and
the entire 50 tonnes of rice ‘vere
damaged during the detrailment of a
special train carrying foodgrains and
were received in this depot in a dam-
aged condition. The quantity damaged
in the depot is,thus, relatively small,
considering that about 5,281 tonnes of
wheat hag to be stored in the open
under CAP storage due to paucity of
storage accommodation. No action
hag been taken against ' any cfficial
since the dammage was not because of
negligence of any employee.

3739 L.S.—2

PHALGUNA 8, 1899 (SAKA)

Written Answers 34

Scheme of Loan on Standing Crop
from Scheduled Banks

*85. SHRI YADVENDRA DUTT:;

Will the Minister of AGRICULTURE

AND IRRIGATION be pleased to state:

(a) whether Government are pro-
posing a scheme for rural credit fin-
ance of the agriculturist classes by
which the agriculturists can be fin-
anced loans on the standing crop by
Scheduled Banks; and

(b) if so, the brief outlines of the
scheme, and by what time the scheme
is proposed to the introduced.

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRATAP
SINGH): (a) and (b). The Scheduled
Banks, whether cooperatives or ¢om-
mercial banks, advance production
loang for cultivation against the secu-
rity of standing crops. They also ad-
vance loans for marketing against the
securily of agricultural produce. There-
fore, no new scheme for rural credit
for this purpose is under considera-
tion.

Time Capsule

*88. SHRI R. KOLANTHAIVELU:
SHRI DEVENDRA SATPATHY:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) the reasons for not disclosing
the text of the history kept in the
Time Capsule dug out in the presence
of the Committee of Members of Par-
liament; and

(b) whether it would not be in the
interest of fair play that the findings
are made public as early as possible?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER):;
(a) and (b). The Parliamentary Com-
mittee on Time Capsule has submitfed
its report to Government on 8th
February, 1978. The report is being
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examined and it will be placed on the
Table of the House along with a copy
of the 10,000 word account on the
history of India and Calendar of
Events retrieved from the Time Cap-
sule.

Larger Industriaj House in the Field
of Deep Sea Fishing Operation

*90. SHRI K. A. RAJAN:
SHRIMATI PARVATHI
KRISHNAN:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether Government have a
proposal under consideration to allow
farger industrial houses to enter into
the field of deep sea fishing;

(b) whether some larger industrial
houses have already submitted their
proposals to the Government in this
regard; and

(c) if so, what are the details of
the proposals and Government’'s deci-
sion thereon?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) The Govern-
ment of India have declared an Ex-
clusive Economic Zone in January,
1977 extending fo a distance of 200
miles from the outer limits of our torri-
torial waters. The substantial fishery
resources in this area was being flshed
by other nations. We have hardly any
deep sea fishing vessels to cover the
area. In view of this, Government
took a decision to introduce at least
200 deep sea fishing vessels by March,
1979, by permitting introduction of the
vessels by co-operatives, public sertur
undertakings and private sector com-
panies including larger houses. Invest-
ments in deep sea fishing is Reavy
and it is also a fleld with special
features. It was therefore not <in-
sidered necessary to preclude larvger
houses and to allowing them to enter
the field in a restrictive way; after
necessary clearsnce under MRTP Act
and after ensuring that fhe interests
of small fishermen are not hurt.
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(b) Yes, Sir.

(c) The details of the proposals re-
ceived from larger industrial houses
for the import/chartering of deep sea
fishing vessels ahd fhe decisions of tre

Government thereon are furnished
hereunder:

I. Companies which are already in the
field and who have applied for im-
port of additional vessels.

(1) M/s Tata Qil Mills Ltd. Bombay.—
This company is now operating two
trawlers imported from Maxico. Their
proposal for chartering 25 vessels from
Thailand has been agreed to for s
period of one year.

(2) M/s Konkan Fisheries (Pvt.)
Ltd., Goa (Chowgule Group).—This
company is now operating four indi-
genously constructed trawlers. Their
proposal for importing one lobster
vessel from Japan has been agreed to.

(3) M/s New India Fisheries Ltd.,
(Goaves Cotton—Thapar Group) This
company is now operating 7 Importead
trawlers from Japan and two chartered
trawlers from Japan. Their applica-
tion for purchasing the two chartered
trawlers is under consideration.

(4) M/s Union Carbide (India Ltd.)
Delhi.—This company is now operating
two imported and six indigenously
constructed trawlers. They are also
operating two chartered trawlers. Their
application for importing six second-
hand fishing vessels and chartering
another six vessels is under considera-
tion.

(5) M/s ITC Ltd. (Calcutta).—This
company is now operating two trawlers
imported from Maxico. Their applica
tion for the import of two more traw-
lers from Holland is under considera-
tion.

(6) M/s Britannia Biscuit Co. Ltd.,
Bombay.—This company is now operat-
ing two imported trawlers from Mexi-
co. They have applied for chartering
two trawlers from DGR. This is under
consideration.
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I1I. Companies who are in the field and
have not applied for additional ves-
sels for import/charter.

(7) M/s EID Parry (India) Ltd,,
Madras.—This company is now operat-
ing two imported trawlers.

III. Companies who are new to deep
sea fishing and have applied for im-
port/charter of fishing vessels.

(8) M/s. Brooke Bond India Ltd,
New Delhi.—This company has applied
for the import of 2 second hand-
vessels from Republic of Korea. This
is under consideration.

(9) M/s Hindustan Lever Ltd., Bom-
bay.—Thig company has applied for the
import of 4 trawlers and chartering of
2 more factory vessels. This is under
consideration.

(10) M/s J. K. Chemicals Ltd., Bom-
‘bay.—This company has applied for the
import of two trawlers. The applica-
tion is under consideration.

Submission of Plans to D.D.A. by
Welfare Associations

93. SHRI P. K. KODIYAN: Will tre
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) whether Delhi Development Au-
thority through an advertisement in
newspapers in the last week of De-
cember, 1977 had asked Welfare Asso-
ciations in unauthorised colonies to
submit plans of the colonies to DDA
within one month;

{b) if so, the details thereof;

(c) whether it is a fact that the
Chief Executive Councillor of Delhi
and the Municipal Corporation of
Delhi had criticised the announcement
of DDA;

(d) whether DDA took note of this
and changed its decision; and

(e) if so, details thereof?
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THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR'
BAKHT): (a) Yes, Sir.

(b) A copy of the notice is placec
on the Table of the House. [Placed im
Libarary. See No. LT 1616/787T.

(¢) end (d). Yes, Sir.

(e) The layout plans of the unautho-
rised colonies would now be got pre-
pared by the Delhi Development
Authority and the Municipal Corpora-
tion Delhi, in their respective areas.

Y @ g Jeqrdt w1 oATA

*g94. 5t AN Tag wifwar «ar
wiy T faard #dT g IO *T FAO
w1

(%) Far "wwwe  wigsw 3w,
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F wregw ¥ T INEA W HTH-
fadgzar ard A FY gEATIAT § AT
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.SI‘-TTFH fag faar & g wfas
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(w) sr s& 1 amfy, sRwE
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Development Programme for Colleges
in West Bengal

*95. SHRIMATI BIBHA GHOSH GO3-
WAMI: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL-
TURE be pleased to state:

(a) the number of colleges in West
Bengal whose development program-
mes have been approved;

(b) the names of the colleges and
the amount allotted to each college;
and

(c) if not approved, the reason there.
for?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE & CULTURE (DR.
PRATAP CHANDRA CHUNDER): (a)
to (c). According to the information
furnished by the University Grants
Commission, development proposals of
39 colleges in West Bengal have been
accepted so far by the Commission
during the Fifth Plan. The names of
these colleges and those whose pro-
posals were not approved by the Com-
mission for reasons mentioned there-
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in are given in the statement laid on
the Table of the House. [Placed in
Library. See No. LT 1617/78].

U.G.C. Policy on Higher Education

*96. SHRI VASANT SATHE: Wil
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether the University Grants
Commission have prepared the policy
frame in respect of higher education
in the next ten years;

(b) if so, the important features of
the proposals made;

(¢) what is the reaction of the Gov-
ernment to the proposals; and

(d) the decision taken in the mat-
ter?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER):
(a)Yes, Sir.

(b) A statement is laid on the Table
of the House.

(c) and (d). The policy document
has been received by the Government
and is under consideration.

Statement

The policy frame adopted by the
University Grants Commission for
development of higher education in
India over the next ten to fifteen years
visualises the following:—

(i) Adoption of measures which
will reduce pressures on the uni-
versity system through effective
vocationalisation at the secondery
stage, delinking jobs from degrees,
changing recruitment polices which
make a degree a minimum qualifica-
tion for any good job;

(ii)” Restraint in the establishment
of new institutions, which should
not be set up (except in backward
areas) unless the need is established
on academic considerations and avai-
lability of resources;
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(iii) Planning the locafion of new
institutions very carefully and ratio-
nalising that of the existing ones;

(iv) Selective admission to full-
time institutions of higher education
at the fAirst degree and post-graduate
levels on the basis of merit with re-
servation of at least half the seats
for weaker sections;

(v) Provision of facilities to meet
the full cost of education of talen.
ted but economically weaker siu
dents;

(vi) Expansion of higher education
through non-formal channels; and

(vii) Opening Secondary/Inter-
mediate Board and University
examinations to private candidates.

The policy frame also visualises a
major programme of restructuring un-
der-graduate courses, confinement of
post-graduate education and research
to university departments, decen
tralisation of university administra-
tion, extension services to schools and
to the community at large, improve-
ment of standards both in terms of
academic achievement ag well as social
commitment and contribution to na-
tional development, introduction of the
regional languages as the medium of
instruction, etc.

Performance of Indian Players

#98. SHRI G. M. BANATWALLA:
SHRI MUKHTIAR SINGH
MALIK:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the performance of the
Indian players of all sports is very
poor;

(b) if so, the reasons thereof;

‘(¢) whether Government have re-
ceived complaints from various com-
‘mentators that selection of the Indian
players is made on the political re-
commendations; and
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(d) whether Government propose to
inquire into the causes of the poor
performance of the Indian players and
what steps have been taken to improve
the Indian performance in the Olym-
pic games?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI
DHANNA SINGH GULSHAN): (a) to
(d). It would not be correct to make
a general statement that the perfor
mance of Indian players in all sports
is very poor. As the Hon’ble Mem-
ber is aware there is internal politics
in many sports bodies. Under . the
rules, the Indian Olympic Association
and National Sports Federations/As-
sociations are autonomous bodies and
Government cannotf interfere in their
functioning.

However, in consultation and on the
advice of Indian Council of Sports,
Government have issued guidelines to
the Federations/Associations to im-
prove their functioning. The Govern-
ment also give financial assistance to
the Federations for specific purposes,
such as holding coaching camps for
coaching mnational teams and for partici-
pation in international sports events.

Experts against Joint’R.iver Systems

*99 SHRI K. MALLANNA: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether Government’s attention
has been drawn to the news item in the
Indian Express dated 20th January,
1978 that the Government of India’s
own irrigation experts are opposing the
continued survey of:-the river systems
of India; and

(b) if so, the details regarding the
grounds that have been placed by
these experts to stop this survey?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) Yes, Sir.



43 Written Answers

(b) The surveys and investigations
-on the river systems of India are con-
tinuing and the question of stopping
them does not arise.

Irrigation Potential of Tripura

*100. SHRI DINEN BHATTA-
CHARYA: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
wleased to state:

(a) whether Government have as-
sessed irrigation potential of Tripura;

(b) the findings thereof;

(c) the percentage of land under
irrigation in the State; and

(d) the steps being taken to meet
the requirement of additional irriga-
tion?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a), (b) and (d)
The assessment of the ultimate irriga-
tion potential of Tripura through
major/medium and minor irrigation
works has not so far Been made. The
State Government propose to prepare
a master Plan for irrigation and flo>d
control during the next Five Year Flan
commencing 1978-79. In the mean-
while the State Government have in-
vestigated two medium irrigation pro-
jects—one in Khowai and other in
Gumti river basins—and propose o
take them up for implementation dur-
ing the year 1978-79. An outlay of
Rs. 47 lakhs is proposed for major/
medium irrigation and Rs. 130 lakhs
for minor irrigation works during 1978-
79. The tempo of irrigation develop-
ment is expected to increase during
the course of the next Five Year Plan.

(c) The percentage of gross irriga-
ed area to croped area in the State as
at the end of 1975-76 is 9.5.
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Claims against Supplies/Deposits made
on account of sale of D. G. S. & D.
Stores

751. SHRI SHAMBU NATH CHA"-
URVEDI: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) the number of claims, against the
undivided Government of India, for
supplies made or deposits made by
certain parties in India for the pur-
chase of D. G. S. & D. surplus stores,
which could not be removed from
Pakistan owing to the Partition of the
country (i) which were admitted by
the Central Claims Organisation, Min-
istry of Rehabilitation, in terms of
Ministry of Finance O.M. No. F.
11(9)-B/56 dated the 9th July, 1956
and paid by Government and (ii)
those which still remain unpaid;

(b) the amount involved therein;

(c) the steps which Government
now propose to take to expedite the
payment of unpaid claims through the
overall ‘Debt settlement’ with the
Pakistan Government; and

(d) how long will it take to afford
the necessary relief in full or _in part
to the affected parties in India?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION (SHRI RAM KINKAR): (a)
454 claims involving an amount of
Rs. 68.25 lakhs were registered with
the Central Claims Organisation, Out
of these (i) 162 cases of the value of
Rs. 28.96 lakhs have been disposed of
in terms of Ministry of Finance O.M.
No. 11(9)-B/56, dated 9-7-1976; and
(ii) 292 cases are pending for want of
verfication from Pakistan Govern-
ment.

(b) Rs. 39.29 lakhs—under category
(ii).

(c) and (d). After restoration of com-
munication channels and diplomatic
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relations, correspondence in such caises
has been resumed. Efforts are being
made to arrange a meeting between
the concerned officers of two Central
Claims Organisations in Indla and
Pakistan with a view {o expediting
finalisation of fhese cases and debt
settlement, depending on the response
from the Government of Pakistan.

Tilaiya pivision Scheme

752. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether the Central Water
Power Commission had received some-
time past a proposal for approval of
Tilaiya Diversion Scheme for irriga-
tion of large number of drought
prone areas falling under Gaya and
Nawada;

(b) whether the State of West
Bengal is also involved in the same
and thus it had raised certain techni-
cal objections;

(c) ir so, the details thereof;

(d) whether it is also a fact that
a joint conference was held with the
head of States of both Government
of Bihar and West Bengal when a
consensus was reached for the same;
if so, the facts thereof; and

(e) when the Central Govern-
ment’s approval for the said Scheme
has been communicated or when it
is likely to be communicated so as
to enable the State of Bihar to pro-
ceed further for the execution of
Tilaiya Diversion Scheme?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) The Govern-
ment of Bihar had submited to Cen-
tral Water Commission the Tilaiya
Diversion Scheme which envisages
diversion of 0.18 m.a.f. of water during
July-October from the existing Tilaiya
Reservoir to the Dhadhar river for
irrigation.
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(b) to (d). The Project involves in-
ter-State aspect between West Bengal
and Bihar. :

An agreement was reached at -
cers level in early 1976 between Bihar
and West Bengal on the development of
inter-State rivers common to the two
States. Since this involved use of
waters of the Damodar which affect the
Damodar Valley Corporation, the De-
partment of Power, after discussions
with the States flnalised a side letter
safeguarding Damodar Valley Corpora-
tion interest, which could form part of
the agreement between the Govern-
ments of Bihar and West Bengal. The
agreement and the side letter are yet
to be signed by the Chief Ministers of
the two States.

(e) The Project will be processed as
soon as the agreement and the side
letter are signed by the Chief Minis-
ters of Bihar and West Bengal and
replies of the Government of Bihar to
the comments forwarded by the Central
Water Commission on the project are
received.
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qA TqrAT ® g I9Ar A )

(=) =Y (W) : AfF A7 A9V
M TR FAAFT JaRHFTAT @ § |
o7g FraAfAgl ¥ gerg wg af@Erd &
gty T AAFAC AT F ATFA FT
_rgar )

AIFTA AT ® 7A@ fwaq X A7

754. TMo Twsr Fag :  #av
frafor sl smara aar qfq sk gt
HAT I FATY Fr Fq7T 4T fF

(F) =#av forq I wtaswrfay
M FaFrfeat F1 FEFTd "QrATH
ITAST T & I| IAATATHT  HT qoraar
gaar Fifors =7 {F Ao FOT ax
X FT gaafa AT E

() afz agy, av #ar &I
F AY =yfFaal ®T G&AT FT qav @
iy 7I¥ ATIET FT TS WOT @A
1 gqrir feery ax frar gar g ; A

(;r) =r @wTT TH  gafa &
FTFA afarare s g ?

e

Fermtor sive mvaTe o qfa s gata
weat (it faweae a=) 2 (F) ®TIEA
faawl & g gTHTA AFTT Y QOI-
&7 ¥ Io-frorg 93 3T wWANT aE
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gAfRT s1ixrq1 w1 o gra SforaY w1
HFTT ¥ JT7 CTX B wAwfa &

(@) 4§ 1977 & U sfgq
waafggFa g-fFugeard F oy A
1489 farsraal 9 =wrdqardy &7 1%
9t fa7d 119 6 farwragal «1 IHT a9
& YT qor &7 ¥ frqara w7 faar mar
gqr "X 156 ATAAT § Fog faar v
qT |

() =afazra Iv-fEuuard &
qAIASAT FT qar g7 F fao fafew
FTHFTL Frefal & wgweqra Aoy
frq sra &1 fo= o) ¥ gafgsa
Iq-frTrgatrdr T R AT & S
ATRAT H HAIIT FTATE FT ATAT 0

Effect of cutting of trees on Quan-
tum of Oxygen in the Air

756. DR. SARADISH ROY: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether Government are aware
about the fact that due to the cutting
of trees and plants particularly in
cities and towns the quantum of
Oxygen is reduced in the air;"and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) No measure-
ments of the quantum of oxygen in
any part of the country are being
made in India. Consequently, it is
not possible to comment on its varia-
tion due to cutting of trees. This is
particularly so in cities and towns
Measurements made in TU.S.A. and
other advanced countries show no de-
tectable change in atmospheric oxygen
content. Depletion of oxygen during
last 50 years due to combustion of
fossil fuel has been estimated to be
0.02 per cent. These tend to suggest
that the oxygen contents of the at-
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mosphere is so large that man’s impact
is likely to be very small.

(b) In view of (a) above there does
not appesar to be substantial reason
to get alarmed at this stage.

Revamping of Farm System

757. SHRI MOHINDER
SAYIAN WALA:

SHRI YASHWANT BOROLE:

SINGH

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether ICAR has immediate
plans to revamp the entire farm sys-
tem and in this regard has identified
the major farming systems which re-
-quire careful study for development
while assessing the untapped yield
reservoir existing at current levels of
technology; and

(b) if so, whether in the above con-
text instructions or guidelines have
been communicated to its research
institutes and Agriculture Universi-
ties in the country for devising ways
and means to meet the challenge,
keeping the village in focus of its
attention?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) Farming sys-
tems cannot be immediately revamped
since they evolve over a period of
time. Many farming systems are tradi-
tionally in vogue in the country. The
National Demonstrations, the experi-
ments of the All India Coordinated
Agronomic Research Project, the Oper-
ational Research Projects, etc. of the
ICAR have revealed the potential farm
yields possible with the current level
of technology in different parts of the
country. The production gaps are
being studied with regard to an entire
farming system and not just for an
individual crop. Some of the major
farming systems identified in this con-
nection are (i) multiple cropping sys.
tems in irrigated areas, (ii) rainfed
farming, (iii) mixed and intercropping,
{iv) agro-forestry involving sylvi
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pastoral, sylvihorticultural and other
combined land use systems, (v) dairy-
ing, (vi) mixed farming involving
crop-livestock, crop-fish and crop-live-
stock-fish production systems and (vii)
sea farming or mariculture, etc. J™.e
aim of farming systems research is to
optimise the return from the agricul-
tural endowments of an area without
harm to the long term productivity ot
soil and water.

(b) ICAR Research Institutes and
Agricultural Universities in the coun.
try have been requested to study the
production gaps in various systems
and to devise the ways and means to
meet the challenge keeping the village
and the small and marginal farmers
in focus. It is also proposed to streng-
then during the next Plan the facili-
ties available to Agricultural Universi-
ties’ for conducting Tocation-specifie
research.

qeet faamaw freamor @

758. st a¥ fag ¥ w@=m
Fa1 wf& ik oo @& gg Favy a7
FAT T 5 ¢

(F) =T a3 AT T 97X F fag
quedr  faamaE e fewd
(FTITE AT MATT TFHEHAT Heqd) FY
978, 1978 & 1,000 T ufy
A FTITY AT FA F 1T H
faotg fFam war &,  afs g, &1 oF
ST, 19 78 ¥ 28 HIAL, 19 78 IA®
TEIASTT 99 AYT AT wrAf & ATfAHL
¥ fwad @ gawar faamas fFearor
foasr @a=RT ;

() == =@=t & g/
ST 30,000 &7 FIWAT  HAEHAT
fareras faegreor fead & & 1,000
Y FY L TT 99 AT AT wTHE F
qrfasl 4 I @@ Jawar faaas
fregreor  foaswT A8y QT
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() s wxFC ag fawifww
st fr afs st & wrfas 15,000
7 wfg w18 F1 3T ¥ "r<dferq <@ 1@
qwesr fasmas fawarcor fosd &
A4 g A1 0y uy fewas 31 fAale
foqr w9, afs g, @ = aw;
L 1eg

(¢) =1 s afe, 1,000
¥wqq gfacAFTZTF@AR TF 15,000
& st qawsT fasras fazaroor
fes® *1 gy W T o= F1al &
arfas aEf @RI at, g9 favg v
@ Far?

wfy wtr fend st (*7F goha
g wmmem) @ () & (W)
FAvET ¥ 1978 *F fauw a=d
T 9X 2. 5 ATE A HIAGHT
frearor & fagfa &Y w=Efa 39 go
(" f& gret  faeareor & fagfa
F1eT ¥ gurarfaa g srar 91) arfousy
HAA A 23—11—-77 1 9€ a7 fvar
q7 f& qgawetr faearoo fagta fawre
§9 F1 2T ITrEATHi F fog gfq g
1,000 &9 Sfa a7 $T X ¥ 15,000
za faegrTor aerd FIAT PR | 9
guwat faeareor  fagfe fasre &9
za Tog ¥ a7 ¥ fau Fifeq sgaaar
FE W OHAHBT W | " |
Iawiaar st fregroor fata fare
Y gra T #1 E faaoor sy
T, W T IST GF | AEIA: FATE
qIEFT  FIT FTAG FIX 9T JIARHY
frearoor faafa fasrg g9 & 2—-1-78
A TH ATeR X fF gears #7 wfway
@GT ST & A H fagwor g J7TY
gt guT E HIrwRe fremTeor Y oo
& g1 *< frar )

gt % a9 19 78 & faq Faw«y
frramw Y fagta #ifa &1 =g g,
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I 9} fraf@  avaedr  wfaweediw
wfafa fa=ry &7 @y g . ot w=-
wEare gl g 9 Y fAgia & feg
HTAT &T STEET )

Government Accommodation for
Members of Parliament

759. SHRI D. G. GAWAIL: Will thLe
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA~
TION be pleased to state:

(a) whether the Minister of Works
and Housing allots certain flats and
bungalows to MPs at his discretion
from the general pool;

‘(b) the particulars regarding num-
ber and location of such flats/bun-
galows to be allotted at the discretion
of the Minister and the particular
reasons for making such reservation;

(c) the names of MPs to whom the
Minister has allotted accommodation
at his discretion from the general pool
and the particulars of accommodation
so allotted; and

(d) whether some criteria ig follow-
ed in allotting such accommodation
and if so, the particulars thereof?

THE MINISTER OF WORKS AND @ -
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (d) In accordance
with the decision of the Government,
62 and 29 residential units from the
General Pool are to be allotted to tle
Members of the Lok Sabha and Rajya
Sabha respectively to meet the short-
age of accommodation in the MP’s Pool.
As against this, 63 units from the
General Pool stand allotted to the
Members of the Lok Sabha and 40
units to the Members of the Rajya
Sabha as on date. Particulars of houses
allotted are given in the Statements
laid on the Table of the House.
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